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"ACT No. IV or 1900

Passep BY THE GovERNOR GENERAL orF INpia N Couxcir.
o

(Received the assent of the Governor General on the 16th Febru-
ary, 1900.) .

An Act to authorize certain Companies regis-
tered under the Indian Companies Act,
1882, to keep branch registers of their
members in the United Kingdom.

VVE[EREAS it is expedient to authorize certain
Companies registered under the Indian Companies
Act, 1882, to keep branch registers of their members VI of 1852
" in the United Kingdom ; It is hereby enacted as fol-
lows :— o V
Short title, 1. (1) This Act may be called the Indian Com-
extent and panies (Branch Registers) Act, 1900 ;

commence-

ment. (2) It extends to the whole of British India; and
(3) It shall come into force at once.
Defnitions. 2. In this Aoct, unless there is anything repugnant

in the subject or context,—

" (a) the expression “ Company” means a Com-
‘« pany registered under the Indian Com.
l panies Act, 1882, having its capital divided vIof 1582
‘ into shares ; and ‘
| () the expression ““shares” includes stock.
|

Power 4o 8. (1) Any Company may, if authorized so to do

« keep branch g jfg regulations as originally framed or as altered-

/ fﬁ%lﬁﬁﬁ by special resolution, cause to be kept in the United
Kingdom.  Kingdom a branch register or registers of members.

(2) The Company shall give to the Registrar of

Joint-Stock Companies notice of the situation of the

office where any such branch register (hereinalter

called a *¢ British register ) is kept, and any change

therein, and of the discontinuance of any such office

in
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in the event of the same being dlscontmued and the

Registrar shall record such notice.

(3) A British register shall, as regards the parti-
culars cntered the1e1n be deemed to bo a part of the
Company’s register of members kept under the Indian
Compdhies Act, 1882, and shall be primd facie evi-
dence of all particulars entered therein. Every such
branch register shall be kept in the manner provided
by section 47 of the said Act.

(4) The Company shall transmit to its regis-
tered office in India a copy of every entry in its Brit-
ish register or registers as soon as may be after such
entry is made, and shall cause to bhe kept at such
office, duly entered up from time to time, a duplicate
or duplicates of its British register or 1egistels The
provisions of section 55 and section 60 of the Indian
Companies Act, 1882, shall apply to every such dupli-

cate, and every such duphcate shall, for the purposes
of the said Act, be deemed to be part of the register
of members of the Company.

(6) Subject to the provisions of this Act with re-
spect to the duplicate register, the shares registered in
a British register shall be distinguished from the
shaves registered in the Indian register, and no trans-
action with respect to any shares registered in a
British register shall, during the continuance of the
registration of such shares in such British register, be

registered in any other register.

(6) The Company may discontinue any Britisl
register, and therenpon all entries in that register shall
be transferred to s>me other British register kept by
the Company in the United Kingdom or to the regis-
ter of members kept at the registered office of the
Company in India.

4. The Governor General in Council may, by noti- Power to
@~ ake Tules
aud p; escribe

fieation in the Gazette of India, make rules and

scribe forms for the purpose of carrying into effect the

provisions of this Act.

5. This Act shall, so far as is conustent with the Construetion
tenor therecf, he construcd - as onc with the Indian iV_S'“éAct”'

Companies Act, 1882,




